
FORM B 
PUBLIC ANNOUNCEMENT 

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) 
Regulations, 2016) 

 
FOR THE ATTENTION OF THE STAKEHOLDERS OF YASH JEWELLERY PRIVATE LIMITED 

 
Sl. No. PARTICULARS DETAILS 

1. Name of corporate debtor Yash Jewellery Private  Limited 
2. Date of incorporation of corporate debtor  13.11.2006 
3. Authority under which corporate debtor is 

incorporated /Registered 
Registrar of Companies – Mumbai 

4. Corporate Identity No. / Limited Liability 
Identification No. of corporate debtor 

 U27205MH2006PTC165520 

5. Address of the registered office and principal 
office (if any) of corporate debtor 

Registered office :-  606/604 Block No.1 , 
SEEPZ , SEZ, MIDC , Andheri East , Mumbai 
400096 Maharashtra 

6. Date of closure of Insolvency Resolution 
Process 

28.06.2024 

7. Liquidation commencement date of 
corporate debtor 

28.06.2024  
( received through email on 04.07.2024) 

8. Name and registration number of the 
insolvency professional acting as liquidator 

IBBI/IPA-00/IP-P00204/2017-18/10393 

9. Address and e-mail of the liquidator, as 
registered with the Board 

D-1B ,9A , Janakpuri , New Delhi – 110058 
Email :- ritu_rastogi1@yahoo.co.in  

10. Address and e-mail to be used for 
correspondence with the liquidator 

 D-1B ,9A , Janakpuri , New Delhi – 110058 
Email :- office@rpsoffice.in 

11. Last date for submission of claims 28.07.2024 

 
Notice is hereby given that the National Company Law Tribunal – Principal Bench has ordered the 
commencement of liquidation of the Yash Jewellery Private Limited. on 28.06.2024 

  The stakeholders of Yash Jewellery Private Limited are hereby called upon to submit their claims with      
  proof on or before 28.07.2024, to the liquidator at the address mentioned against item No.10. 

The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with the proof in person, by post or by electronic means at 
office@rpsoffice.in  

  Submission of false or misleading proof of claims shall attract penalties.   

      
 

 
Sd/- 

                                                                               Ritu Rastogi 
                                          Liquidator of Yash Jewellery Private Limited 
                                     Reg.No. IBBI/IPA-00/IP-P00204/2017-18/10393 
  

Date  : 06.07.2024 
Place :  New Delhi  

https://www.zaubacorp.com/company/YASH-JEWELLERY-PRIVATE-LIMITED/U27205MH2006PTC165520


Members of the Company are hereby informed that pursuant to Section 108
and110 of the Companies Act, 2013 and Rule 20 and 22 of the Companies
(Management and Administration) Rules, 2014 read with the General Circular
No. 14/2020 datedApril 8, 2020; No. 17/2020 datedApril 13, 2020; No. 22/2020
dated June 15, 2020; No. 33/2020 dated September 28, 2020; No. 39/2020
dated December 31, 2020; No. 02/2021 dated January 13, 2021; No. 10/2021
dated June 23, 2021; No.20/2021 dated December 8, 2021; No. 3/2022 dated
May 5, 2022 and No.11/2022 dated December 28, 2022 and September 25,
2023 issued by theMinistry of CorporateAffairs (hereinafter referred to as “MCA
Circulars”), Regulation 44 of theSecurities andExchangeBoard of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”) and other applicable laws, rules and regulations (Including any
statutory modification or re-enactment thereof for the time being In force and as
amended from time to time), the Company has dispatched the Notice of Postal

thBallot on Friday, 05 July 2024, through electronic mode only, to those
shareholders whose names are recorded in the Register of Members and/or
Register of Beneficial Owners maintained by the Depositories as on

rdWednesday , 03 July 2024 (“Cut-off Date”), seeking approval of the
shareholders of the Company by Postal Ballot through electronic means, for the
followingmatter:

The Company has engaged the services of M/s. Link Intime India Private
Limited (Link Intime) for providing remote e-voting facility to its members. The
detailed procedure for e-voting is enumerated in the Notice of Postal Ballot. The

thremote e-voting period commences on Saturday, 06 July 2024 at 10.00 AM
th(IST) and ends on Sunday, 04 August 2024 at 5.00 PM (IST). E-voting shall not

thbe allowed beyond 5.00 PM (IST) on Sunday, 04 August 2024 and the e-voting
module shall be disabled by Link Intime thereafter.
The shareholders whose names appear in the Register of Members or Register
of Beneficial Owners maintained by the Depositories as on “Cut-off Date” shall
only be eligible for remote e-voting. The voting rights of the members shall be in
proportion to the shares held by them in paid-up equity share capital of the
Company as onCut-off Date.
Members holding shares in dematerialised mode are requested to register their
email addresses and mobile number with their relevant depositories through
their Depository Participants. Members holding shares in physical mode are
requested to register their email addresses and mobile number in the physical
form ISR-1 and other relevant form with the Company's Registrar and Transfer
Agent i.e., M/s. Link Intime India Private Limited, C-101, 247Park, L. B. S.Marg,
Vikhroli (West), Mumbai – 400 083. Tel No. 022 – 49186270, Fax No. 022 -
49186060, E-mail: .rnt.helpdesk@linkintime.co.in
The Postal Ballot Notice is available on the website of the Company
https://www.transworld.com/shreyas-shipping-and-logistics.html, on the
website of Link Intime at and website of thehttps://instavote.linkintime.co.in
stock exchanges where the equity shares of the Company are listed i.e. BSE
Limited and National Stock Exchange of India Limitedwww.bseindia.com
www.nse-india.com.
In case of any query/grievance in connection with the Postal Ballot through
remote e-voting process, Members may contact Mr. Rajiv Ranjan, Assistant
Vice President – e-voting, LINK INTIME by e-mail at enotices@linkintime.co.in,
Tel: 022–4918 6000 or theCompany at investor.ssll@transworld.com
The voting results of the Postal Ballot will be announced on or before Tuesday,
06thAugust 2024. The said results along with the Scrutinizer's Report would be
uploaded on the website of the Company https://www.transworld.com/shreyas-
shipping-and-logistics.html, and also would be communicated to the Stock
Exchanges and M /s . L i n k I n t ime Ind i a P r i v a t e L im i t ed , a t
https://instavote.linkintime.co.in. The Company will also display the results of
thePostal Ballot at itsRegisteredOffice aswell as theCorporateOffice.

Place: Navi Mumbai
Date : July 05, 2024

By order of the Board of Directors
For Shreyas Shipping and Logistics Limited

Sd/-
Namrata Malushte

Company Secretary & Compliance Officer

CIN : L63000MH1988PLC048500
Registered Office: D 301-305, Level 3, Tower II, Seawoods Grand Central,

Plot no. R1, Sector 40, Nerul Node, Navi Mumbai, 400706.
022 6811 0300 022 6811 0333Tel: Fax:

investor.ssll@transworld.comEmail:
Website: https://www.transworld.com/shreyas-shipping-and-logistics.html

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING
INFORMATION

Type of
Resolution

Sr.
No. Resolution

1. Special
Approval of name change of the Company from "Shreyas
Shipping and Logistics Limited” to “Transworld Shipping
Lines Limited” and consequential alteration to the
Memorandum of Association and Articles of Association
of the Company.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

SMFG India Home Finance Company Ltd.
(Formerly Fullerton India Home Finance Co. Ltd.)

Corporate Off. : 503 & 504, 5th Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Megh Towers, 3rd Floor, Old No. 307, New No. 165, Poonamallee High Road Maduravoyal, Chennai - 600 095.

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Company Ltd.
(Formerly Fullerton India Home Finance Co. Ltd.) a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and
Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise
of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the
borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within
60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay
the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
undersigned has Taken Possession of the property described herein below in exercise of powers conferred on me
under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002.
The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal
with said property and any dealings with the property will be subject to the charge of “SMHFC” for an amount as
mentioned herein under and interest thereon.

Sl.
No.

Name of the Borrower(s)
/ Guarantor(s) LAN

Description of Secured Assets
(Immovable Property)

Demand Notice
Date & Amount

Date of
Possession

1

LAN :- 606307210259277
(1) Nitin Vijay Atwal
(2) Soni Vijay Atwal
(3) Nishant Vijay Atwal

PROPERTY NO. 1 :- Flat Bearing No.104, On 1st Floor, Adm.
356 Sq.Ft. Built Up Area i.e. Equivalent To 33.08 Sq.Mtrs.
Built Up In The Building Known As “Aditya Paradise”, All That
Piece And Parcel Of Land Bearing Survey No. 56, Hissa No.1
E Situated At Village Done Tal. Ambernath & Dist. Thane.

15.04.2024
Rs. 10,74,363.34/-
(Rupees Ten Lakh

Seventy Four
Thousand Three

Hundred Sixty Three
and Thirty Four Paise

Only) as on
12.04.2024

04.07.2024
PROPERTY NO. 2 :- Flat Bearing No.103, On 1st Floor, Adm.
535 Sq.Ft. Built Up Area I.e. Equivalent To 49.72 Sq.mtrs.
Built Up In The Building Known As “Aditya Paradise”, All That
Piece And Parcel Of Land Bearing Survey No.56, Hissa No.1
E Situated At Village Done Tal, Ambernath & Dist. Thane

2

LAN :- 615139511287748
(1) Harendra Gayaprasad

Pandey
(2) Nitu Harendra Pandey

All That Piece And Parcel of Residential Unit Bearing Flat
No. 304, Admeasuring Built-Up Area About 520 Sq.Fts. I.e.
48.32 Sq.Mtrs. On The Third Floor of The Building Known
As “Meera Apartment” Lying, Being On N. A. Plot of Land
Bearing Old Survey No. 67/2, (New Gat No. 233, Plot No.
25), Situated At Revenue Village Salwad, Tal. & Dist. Palghar.

15.04.2024
Rs. 10,38,985.65/-

(Rupees Ten
Lakh Thirty Eight
Thousand Nine

Hundred Eighty Five
and Sixty Five Paise

Only) as on
12.04.2024

04.07.2024

Place : Mumbai, Maharashtra
Date : 04.07.2024

Sd/-
Authorized Officer, SMFG INDIA HOME FINANCE COMPANY LIMITED

(Formerly Fullerton India Home Finance Co. Ltd.)
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	Submission of false or misleading proof of claims shall attract penalties.



